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with instructions to report to the Rajya Sabha by the last day of the first week of

the next Session.”

The mation was adopted.

ISSUE RAISED REGARDING DISCUSSION ON CORRUFPTION

MR. DEPUTY CHAIRMAN: Now Shri Arun Jaitely to move a motion for
consideration of the Companies { Amendment) Bill, 2014. ... (Interruptions)...
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LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, as I said
in the beginning, we have been agitating since Friday, last week. Now I would request
that there should be a discussion on the subject. On the 1ssue which we have discussed,
there should either be a fresh statement by the Minister or a fresh statement by any of his
Cabinet colleagues. But there has to be a discussion on that subject. Maybe, you may
call it “clarifications’. But it cannot be a two or three minutes” business. What we want
is to have it, in lieu of the discussion, maybe, in the form of a clarification. But I would

request that the time restriction should not be there.

#ff TR AT (ST U : HEE R |uia ofl, 9T @er © B 39 U erR
fexepard SiFvd 9erdR & @y § 81 W1, Jf ded? g @il Tsas] ol &b $ue €) @i
FI? 3R 39D AT 9§ SFed TR 1R ST 81 S, 91 98 RIS SATG] 3T
T .. (FGETH)....

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
{SHRI MUKHTAR ABBAS NAQVI): It 1s a good idea.

st TR AT : 98 TSI DT BN, (FFM).... A, SR IR 9= =]
BIOITY, <7 31201 27| 59 Wl U 1 M ) i 76 & IS SFRd TomEn o= g4
BIITY, T SATGT 31eT X .. (). ..

SHRI ANAND SHARMA (Rajasthan): The point 1s, this matter has been raised.
§ gafery ug ard wee ared! § i 9w go v 2, @=iife a8 Qv g9 w57 9 ypar @1
IS T, FO5T w1t SoT o) et i <o Sh. w1 Ruid & a1 we 7 ik 9a =
2 31 3rs W gAY 3R 3 i e e 21 A S @et 3T €| 5= STy aede fe
SHfery S 59 WeT ®) RART B, Wewl @1 AMHR © 6 2R 9 wge 781 8, a1 d et
2N ¥ eI fthebare /1 2fR #all ot Srent w19 <1 278 WoT @l aERT B

Hela, ot 939 amard ofl 9 Sif gl 919 @el, a8 ) @l 2l § agd )
Tfthep ) e A8 I IR-AR PET AR &, TR T e 41 Fed © 30 ey Wi ed
g, HYE T g9l B Sy, ThA 1% g9l 81 971 3FTe 9 7 a8 g ol L (STE9E). .
MY el B Bl (). T 91 o3, fwel 25 |iel a1 3R 2181 fQwargd), ey &1g
T H G A X T AT BT ....(TSTH).... AT BIs THS e 7] 7 ... (FGIH) ... F%
HH5q 901 531 39b forg M 59 UR 81 Naga TaR 1 .. (b )...

MR. DEPUTY CHAIRMAN: Okay, Anand Sharmaji. Now, Mr. Minister.
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(5t oA, ddar g ]

HeEiG, AR A &l 9 anyame, @R & IR 7 GaRT 99! HYE 9T 8 ofi
e &0 e gl ol 9l 31, a2 SRr SE i el 2Td e H 3D 9 H ofey
<t gl ...(HaE)... § 98l @s 381 § & enrd Hvre | 99 Uz T4t 8l sl 5w
o bl et AR 4T 81 50 A9 # had we &1 81 157 aar 81 gufeny anret o §
SEERE e aal

T, T8T T T8 9 2, T only request the Congress (I) party friends, who are in
good number here, that first the Leader speaks, then, the Deputy Leader speaks, U=t
Ul 1g] g @1faul The Leader has made a point. The Government is ready. My
point 1s, the matter has been raised and the Chair has allowed the Minister to make a
statement. It was not heard properly. Now the Leader of the Opposition is saying, “ Let
the statement be made again.” If the Chair gives permission, then, we have no problem.
Now, this is a personal clarification because his name has been taken. There is no
corruption involved in it at all. There 1s no allegation. There 1s only a question of some
sort of a settlement. But since his name has been taken, he is duty-bound to respond,
and he will respond. If still hon. Members have got any doubts in their minds, he will,
defimitely clarify them. I only appeal to the entire House to do this and then proceed
with the business. We have the Companies (Amendment) Bill and we have two or three
other Bills, that is, Whistleblowers Protection {Amendment) Bill, the Prevention of
Corruption (Amendment) Bill, etc. Let us discuss them also and move forward. That is
my appeal. I have no problem as far as the Leader of the Opposition’s suggestion is
concerned. If they want the statement to be made again, and the Chair permits, he will
make a statement. Otherwise, we can have clarifications straightaway, but clarifications
also cannot be speeches. The Leader of the Opposition is aware of it. He has been a

Minister for a long time.

SHRI GHULAM NABI AZAD: Whosoever want to seek clarifications, let them

seek clarifications.
MR. DEPUTY CHAIRMAN: Let me take a decision. [ will come back to that.
87} TR AT : 6R, e WIS T 3T A 3
MR. DEPUTY CHAIRMAN: Okay. What is your point of order?
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AT WUy AT W T S A BT AT BT S, TSR TR A St s
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MR. DEPUTY CHAIRMAN: T have allowed him. Keep quiet.

sft T AT : AR WAl AR B Bl SToIHC B 99 ST, 78 4t
U UeAfHET 81 3R 98 B 9 A1 A1 89 AR & PR FEi § S sty 7
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MR. DEPUTY CHAIRMAN: Okay. I got your point. ... (Interruptions)... Okay.

ft 9T srraTd : as ¥ie wiell g1 U1 ol § g b s uv ang apu wie g §
3fI% # TTE o T4 IS 1R 30D 1 FARBIE X S d1 SAGT AT BT

MR. DEPUTY CHAIRMAN: Okay. Now let me first dispose of the first issue and

then I will come back to you.

f} I AT : 59 R Sioide Roid ®x il

ft ITRUERT : gHdh IR | S 919 ¥ ...(FIEH)... Since you have raised it,
...(Interruptions)...

oft T SraTe « 5 e it Rord ax eliforgl o1g wed o€ g8 91 ©, erdhdd W
TEI 1 T8 AR TEF A SIS 909 2

MR. DEPUTY CHAIRMAN: Let me come to that. What Naresh Agrawalji has
raised is a very important point, but, as vou said, I am also not a vakee!l in that way. I am

not an expert on Constitution or on Law.
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oft yig fora) (sxw ude) : fee) Serids wRL.. wfaw o 9 tgd ve it 3
LREILSI

MR. DEPUTY CHAIRMAN: I am not giving a ruling. Let me speak what | have
to speak.

sft wte oY : e g ifor, amy w51 97 Ao L (@@FET)...

MR. DEPUTY CHAIRMAN: You cannot run the House because it is a point of

order which I have to dispose of now.
SHRI BHUBANESWAR KALITA(Assam): Under what rule? ... (Inferruptions)...

MR. DEPUTY CHAIRMAN: What do you want? ...{Interruptions)... 1 am not
allowing anybody to speak. 1 allowed him. ... (Interruptions)... 1 heard it. So, [ want to

react on that. Please sit down.

SHRI BHUBANESWAR KALITA: A point of order has to be under some rule.

Under what rule is he speaking? ... {Interruptions)...

MR. DEPUTY CHAIRMAN: You sit down. Who are you to ask me for rules?
Whom are you asking for rules? Are you asking me the rule? ... {Interruptions)... Yousit

down. What are you doing?
SHRI M. VENKAIAH NAIDU: Normally, we should not question the Chair.

MR. DEPUTY CHAIRMAN: I feel what he raised is relevant. Iam telling you that
I had also felt many a time that if a lower court has sentenced somebody and convicted,
and if the Higher Court has reversed that judgment, what is the remedy for him if his
membership is over? This is a point of law which he raised; I am not able to give a
decision on that but this is a matter to be examined by an expert of law, by the lawyers. 1
leave it to the House. Or anybody can give a motion; then we can consider it. Now, let
me come to the ruling on the relevant issue that we have been discussing about. See, now,
hon. Leader of the Opposition has raised the issue saying that he wants a discussion on the
statement made by Shri Nitin Gadkan yesterday. He also said, if necessary, the statement
can be made again. In this regard, the Government also said that it has no objection. But,

I would like to say one thing. The first one 1s: Already a statement has been made.
SHRI D. RAJA (Tamil Nadu): Nobody heard the statement.

MR. DEPUTY CHAIRMAN: Please, listen to me. With my permission, a detailed

statement was made. It was readout. It is on record. If somebody has not heard it, it
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was because they were making noise. It is on record. It was made vesterday. So, that

statement cannot be made again.

Secondly, since the statement is in order and allowed by me, this morning itself,
while ruling out notice under rule 267 by Shri Pramod Tiwari, I ruled it out in my ruling.
But, at the same time, [ said, however, if clanifications are to be sought on that statement,
the Chair is ready to allow that. So, what we can have, if the House agrees, is to have
clarifications on that. But, there will only be clarifications within the terms and norms of
clarifications. It means, the Members can only seek clarifications. Hach Member can take

2-3 minutes as per the practice of the House.
SOME HON. MEMBERS: No, no.

MR. DEPUTY CHAIRMAN: On the suo motu statement made by Minister there
can only be clarifications. Then, I can only confine myself within the time allotted for
clarifications and there is a rule for that. If you want a lengthy discussion or discussion
in another form, you have to give a separate notice under relevant rules. Then, that
can be considered. That is all what [ have to say. So, what 1s left before me 1s to allow

clarifications, if needed, and that too if the House wants.

SHRI ANAND SHARMA : Sir, I have one submission to make. Rules are made by
the House. Both the Opposition and the Government agreed that this is a matter which
needs to be discussed. The Cabinet Minister has made a statement. [f there was a din
and disorder in the House, it was because the hon. Members were outraged. It is not
for the first time that the Rajya Sabha has witnessed disorder and noises. For years and
years we have heard this and this Chamber is a silent witness and the records prove that.
What [ want to say here is this. Fine; a statement was made. It is on record as you, Mr.
Deputy Chairman, Sir, said. 1 am saying this, since hon. Members did not hear it and hon.
Members have a right, let a copy of that statement which is there with the Secretariat be

made available to the hon. Members so that they can ask questions.
MR. DEPUTY CHAIRMAN: Was it not distributed yesterday?
SHRI ANAND SHARMA: It was never circulated.

SHRI M. VENKAIAH NAIDU: Sir, the hon. Minister, on the basis of some
allegations made and name taken by some hon. Member, gave a personal explanation
by himself. If the House feels that it wants to hear it again, from our side, from the
Minister's side and the Government's side, we have no problem at all. Please allot it. Let

him give his personal explanation again, because an allegation is made against him. You
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are all aware of it. If you want to prolong it on technicalities and do not want to take
up the business relating to the people is a different matter. There is a limit for anything,
The hon. Leader of Opposition gave a suggestion. The Government has accepted it. So,
please move forward and seek clarifications, if any. Or, if you want to hear again his
personal explanation, let him give his personal explanation. Then, you seek clarifications.
Sir, either of the two can be done. And, then we should move ahead, because the House

is not able to transact its business. We are losing important time.

SHRI GHULAM NABI AZAD: Venkaiahji, let me tell vou that in spite of my best
efforts, I could not hear not even a word through the earphone. So is the case with other
hon. Members. It 1s in this backdrop we requested that either the Statement be circulated
or the hon. Minister should be allowed to repeat that Statement, on which basis we would

ask questions.

SHRI M. VENKATAH NAIDU: It was not his fault that he was not heard properly,
but he is ready. ..{Interruptions)..

SHRI NITIN JATRAM GADKARI: Sir, if you give permission, I am ready to read

it again; | have no problem.

MR. DEPUTY CHAIRMAN: But how do 1 allow that? Is it okay?
..(Interruptions)..

SOME HON. MEMBERS: We have not heard it, Sir.

MR. DEPUTY CHAIRMAN: Okay, that is correct. There is agreement from all the
sides. But, as far as the Chair is concerned, this is a Statement already made. That is the

position of the Chair. .. (Inferruptions).. Okay, I allow the hon. Minister,

STATEMENTS BY MINISTER - Contd
Re. Findings by C&AG in Audit Report of Purti Sakhar Lid.
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